Government of Jammu and Kashmir
Civil Secretariat, Home Department
Jammu/Srinagar

Notification
Jammu the 25%, January, 2018

SRO-.42 - In exercise of the powers conferred under Section 34 of the
Constitution of Jammu and Kashmir, the Governor is pleased to order that the
remaning term of imprisonment of Eight (08) prisoners, mentioned in the
Annexure hereto, shall be remitted with effect from 26 January, 2018.

By order of the Government of Jammu and Kashmir.

Sd/-
(R.K.Goyal )IAS
Principal Secretary to the Government
Home Department
No: Home/Jail/102/2001-Part-1V/ Dated: 25-01-2018
Copy to the:-

Principal Secretary to the Hon'ble Governor.

Principal Secretary to the Hon'ble Chief Mimister.

Director General of Police, J&K.

Director General of Police (Prisons), J&R.

Divisional Commissioner, Jammu

Diwvisional Commissioner, Kashmir. - '
Commissioner/Secretary to Government, General Administration
Department.

8. [nspector General of Police, CID, J&K, Jammu.

9. Inspector General of Police, Kashmir.

10.Inspector General of Police, Jammu. : liamentary
IL.Secretary to Government, Department of Law, Justice and Parliamentary

r\ﬁﬂll'&
12 Specia) Secretary to the Chief Secretary.
3.Private Secretary to Principal Secretary to
Department,
£ Concerned file,
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Government, Home

fog 6

(Nivedita M unshi)
Under Secretary to Government
Home Department



Annexure rto aniﬁcatinn’ SRO-12 of 20189 date

o

Period of actual

Spntence

\ Present ‘\

Name with full particula A Offen R i-.m‘-'-iilr“g'one P 215-013.013
R ge RALe imprisonment inclusive of under trial period. lodgment
Y M D
< S U/S 302 Life imprisonment o :
Raj Singh S/0 Khajoor Singh R/ Tt Central Jail,
I T c;’ph I\fanhasa In mfn 3 e 2 E:rs RPC,3/95 fine of Rs 7000/- or 18 06 29 Kotebhawal
‘ : y IAA seven months
. | Narinder Kumar S/o Bansari Dass | 48 (U/S 302 Life imprisonment v - T Central Jail,
R/o Nagri Parole, District Kathua, | years | RPC fine Rs 5000/- ' Kotebhawal
Balbir Singh S/o0 Rattan Singh R/o Central Jail
; P 5 U/sS 302 Life imprisonment + '
3 | Foreocheehi P/S Bhaini Main Kh p 0 urd r,
District Gurdaspur, Punjab s e fine Rs 5000/ . 2 : X =00
¥ Jﬂ L years P‘unjitb
Tilak Raj S/0 Bhagat Ram R/o| | o L“;“l" ;’"P"j””’f”’f'{‘t Central Jail,
4+ | Madhrakhi Tehsil Basholi District e.ar. RPC 2EE i:; Om;m ?t IF 3 14 08 19 Kotebhalwal,
Kﬂthﬂa ’ b S ¥ 01 SIX Jﬂmmll
months more,
Kamlesh Devi W/o Ramesh Lal
: - G5 ! : S :

5 |R/c Rakh Badoie Tehsil and Epf’: B S peieo men T 14 00 97 District Jal,
District Samba, JERES SSmuny
Swarno Devi @ Giddi W/a Sat

6 YPau R/o Tehsi] and District SO )I0/IS A0 3% Life imprisommnent 14 0g 02 RBic A,
Samba. Years | RPC

Jammu
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Javeed Ahma an Jo :
= Mohammad Syed Wani R/o0 18 u/s so0@2 LErias imprisonment
Durmadi doda at Present Satrej [ years RPC and fine of Rs 5000/ 18 o7 1T RS,
- = Srinagar
Maidan, Anantnag.
Mohammad Yousuf Lone S/o u/S Life imprisonment -
, 51 Central Jail,
§ | Habibullah Lone R/0O Kalaroos, o 302/364,34 and fine of Rs 20 11 09 S
rs
Kupwara. y RPC 25000/ - 5
l
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(Nivedita Munshi)

Under Secretary to the Government,
Home Department



